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A. No. 169 of 2011 

8..D.Goehhayat 	 .Appiicant 
Vs 

Union of India & Or 	. Respondents 

Order dated: 18.05.2011 

CORAM: 
Hqn'blv ShriC RIoapatra Winberj4mii 

& 
H 	ble Shñ A .. K. Patnaik,Jyj ember() udL 

Heard Mr. B. Panda, Ld. Counsel for the 

applicant and Mr. S.B .Jena, Ld. Additional Standing 

Counsel appearing for the Respondents, on whom a copy of 

this O.k. has thready been served. 

2. 	At the outset, Ld. Counsel for the applicant by 

filing a memo dated 18.05.2011 prayed for withdrawal of 

M.A.No. 429/11, to which Mr. S.BJena, Ld. A.S.C. has no 

'ljection. Accordingly, memo for 	idr..k aceptc 

th u.c i thc pf;.idi that his representation as at 

nnexure-Al2 dated 11.01.2010 is still pending with the 



uring the course of hearing, Ld. Counsel for 

the applicant submitted that the applicant is still working. 

Since, the representation of the applicant is still 

pending with the Respondents, without going into the merit 

of the case and as agreed to by the Ld. Counsel for the 

parties, we direct the Respondents to consider the pending 

representation as at Annexure.-Al2 of the applicant within 30 

days from the date of receipt of copy of this order and pass a 

reasoned order. As the applicant has been working for such a 

long time, the Respondents should consider the 

representation 	for 	regitiaiization 	against 

permanentlsanctioned post keeping in mind the service 

rendered by the applicant in the organization and his 

eligibility etc. 

With the above observation and diiection, the 

0 A. stands disposed of at the stage of admission itself. 

Send copy of the 0.A., along with copy of this 

order, to Respondents for compliance. 

\Z~x 
MEMBER (Judi.) MEMCiAdmn.) 
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